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Item No.11                              Pune Bench 

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

WESTERN ZONE BENCH, PUNE 

 
THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 

 

Original Application No.222/2023(WZ) 

 
Mrs. Mangal W/o Vishnu Bodkhe & 4 Ors.                                Applicants 

   
Versus 

 

M/s. Matrix Life Science Pvt Ltd & 3 Ors.                     Respondents 
 
 

 Date of hearing: 24.02.2026 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
 HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER 
 

Applicants:  Ms. Shriya Awale h/f Mr. Asim Sarode, Advocates 

 

Respondents: Mr. Sachin Gore, Mr. Raghunath B. Mahabal, Advocates for R-1  

   Ms. Manasi Joshi and Ms. Pooja Natu, Advocates for R-2  

   Mr. Aniruddha Kulkarni, Advocate for R-3  

   Mr. Pushkal Mishra, Advocate for R-4  

   Mr. V.V. Gujar, Advocate for R-5 

 
ORDER 

 
1. Today, the Joint Committee Report is to be disposed of by us in the 

light of the objections made by the learned counsel for the applicant.  

 
2. The Joint Committee Report which is annexed at pages no. 711 to 

739 contains that water in the visited wells was found yellowish in colour. 

Industrial effluent and sewage generated from the industry located in MIDC 

Paithan area were said to be the main reason for depleting ground water 

quality. The District Agriculture Office’s report suggested that 

contaminated ground water was the main reason for soil contamination of 

agricultural fields that decreased the crop yield mainly during the last 4 to 

5 years.  In-depth scientific study was recommended to be carried out 

through the expert technical institute in the field of ground water 

management under the supervision of Central Ground Water Authority 
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(CGWA) to identify the horizontal and vertical propagation of the 

contaminants in the ground water of the area. 

 

3.  The objection which has been raised by the applicant against the 

said report is dated 04.10.2025 in which it is mentioned that M/s. Matrix 

Global Specialty Private Limited and M/s. Dakshayani Chemicals Pvt. Ltd. 

are discharging untreated effluent in the open area of 1000 square meters 

but their names are not mentioned in the Joint Committee Report.  

Further, it is mentioned that the recommendation with respect to in-depth 

study by expert technical institute also has not been carried out, therefore, 

it is prayed in the reply that a direction may be issued to either VNIT and 

Joint Committee to further carry out in-depth study in order to identify the 

horizontal and vertical propagation of the contaminants in the ground 

water. Further, it is orally submitted by the learned counsel that the MPCB 

has already considerably delayed taking steps in the direction of 

conducting this study.  

 
4. We have gone through the objections as well as the Joint Committee 

Report and are of the view that it would be appropriate to direct the MPCB 

to get study conducted through Institute for Chemical Technology (ICT) to 

identify the horizontal and vertical propagation as proposed in the Joint 

Committee Report, for which learned counsel for the MPCB seeks three 

months’ time to submit the same. We grant her the said time. 

 

5. Put up this matter for next consideration on 30.06.2026 

 

Dinesh Kumar Singh, JM 

 
 
 

 

Dr. Sujit Kumar Bajpayee, EM 
February 24, 2026 
Original Application No. 222/2023(WZ) 
R 
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महारा Ō̓  Ůदूषण िनयंũण मंडळ 
 

MAHARASHTRA POLLUTION CONTROL BOARD 
 

       कʙतŝ पॉइंट, २, ३ आिण ४ था मजला, मूʬीमॅƛ िसनेमा समोर,  
ěीव सकŊ ल जवळ, ěीव (पू), मंुबई - ४०० ०२२   

 

Kalpataru Point, 2nd, 3rd and 4th floor, Opp. MovieMax Cinema,  
Near Sion Circle, Sion (E), Mumbai - 400 022 

दूरȰनी / Tel: 022-67808888 
 

ईमेल / Email: robmw@mpcb.gov.in 
संकेत˕ळ / Website: www.mpcb.gov.in 

Ref. No.           Date:  

To, 
The Vice Chancellor, 
Institute of Chemical Technology (ICT), 
Matunga (East), Mumbai – 400019. 

 
Kind Attn. : Dr. Dipak V. Pinjari 

Sub : - Work Order for evaluation / adequacy report of industries in MIDC Paithan and  
preparation of comprehensive report in respect of Ground water contamination, 
Soil contamination and remedial measures thereof.  

Ref.: 1) Orders issued by Hon’ble NGT in matter OA no. 222 /2023 by M/s. Mangal 
Vishnu Bodke Vs. Matrix Life Science dated 22/04/2024, 08/05/2025 & 
24/02/2026. 

2) This office letter no. MPCB/ROBMW/B-204, Dated- 10/04/2026. 
3) Meeting convened by MS, MPCB along with Board officials and officials of ICT 

Mumbai dated 07/05/2026. 
4) The revised proposal submitted by you dated 07/05/2026. 

 
M/s. Mangal Vishnu Bodke have filed OA no. 222/2023 against M/s. Matrix Life 

Science in Hon’ble NGT Pune with prayer to issue orders to respondents for compensation 
towards agriculture crop loss and associated aspect due to ongoing industrial operations of 
respondent in MIDC Paithan. In this matter, Hon’ble NGT issued various orders as referred 
above and directed MPCB to carry out evaluation / adequacy report of industries in MIDC 
Paithan and preparation of comprehensive report in respect of Ground water contamination, 
Soil contamination and remedial measures thereof.  

 
Techno-Legal aspect -  Hon’ble NGT in its order dated 05/08/2025 taken on record 
recommendations made by joint committee under the chairmanship of District Collector, 
Chhatrapati Sambhajinagar. It was recommended by joint committee to carry out performance 
evaluation and adequacy report  of ZLD system of industries in MIDC Paithan, in depth 
scientific study of vertical and horizontal propagation of contaminations in ground water,  
remedial majors thereof and Environmental Damage compensation from noncompliant units.  
Hon’ble NGT vide order dated 05/08/2025 directed to carry out above stated work through 
expert technical institutes with specific orders about recovery of compensation based on past 
violation and allocation of amount as interim compensation for crop losses and initiation of 
remediation action.  
 

Vide above referred letter at sr.no. 2, you were requested to submit your proposal for 
preparation of comprehensive report as directed by Hon’ble NGT. Further the meeting was 
convened by MS, MPCB along with Board officials and officials of ICT Mumbai dated 
07/05/2026 in conference room of MPC Board wherein proposal submitted by you was 
technically evaluated and you were requested to submit revised proposal including various 
aspects as discussed during meeting. Thereafter, this office is in receipt of your revised proposal 
for above stated task.  

2.. 
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The proposal submitted by you is technically evaluated and work order for the said task 
is issued for immediate compliance as below:- 

 

1. You shall carry out evaluation / adequacy report of industries in MIDC Paithan 
including process operations, effluent generation pathways, and performance of 
ETP/STP/ZLD systems, including identification of non-compliances, identification 
contaminant sources and potential leakage/bypass points along with representative of 
CPCB Pune. Further you shall adopt scientific methodology of chemical fingerprinting, 
statistical analysis, and hydrogeological correlation to establish source–pathway–
receptor relationships (source apportionment) and assign relative contributions of 
individual industries along with environmental damage compensation (EDC).  

2. You shall carry out Horizontal (areal) spread of contamination across the region, 
Vertical (depth-wise) migration of contaminants within aquifer systems, Source 
identification, including industrial and non-industrial contributors, Remedial measures 
supported by scientific and engineering analysis, compensation mechanisms aligned 
with environmental damage of the area of MIDC Paithan and nearby vicinity in 
question. The detail report along with remedial measures and expenses incurred thereof 
shall be prepared for submission to Hon’ble NGT. 

3. You shall carry out Assessment for changes in soil physio-chemical characteristics 
(salinity, alkalinity, nutrient imbalance), Quantifying degradation in soil fertility and 
structure, Establishing correlations between groundwater quality and soil degradation, 
Estimating crop yield losses and identifying affected crop systems in consultation with 
Soil Conservation Officer and District Agriculture Officer, Chh. Sambhajinagar.  

4. You may utilize laboratory facilities of Maharashtra Pollution Control Board during 
office working hours with inhouse available logistics support and preintimation thereof 
to In-charge Lab.  

5. The  comprehensive  report including  above aspects  shall be prepared in consultation 
with members of Central Pollution Control Board, District Agriculture Officer, 
representative of GSDA and Soil Conservation Officer within period of 90 days from 
receipt of this order.  

6. The proposal submitted by you about evaluation / adequacy report of industries in MIDC 
Paithan and preparation of comprehensive report in respect of Ground water 
contamination, Soil contamination and remedial measures thereof amounting Rs. 
1,12,70,000/- + Taxes (In words Rs. One Crore Twelve Lakh Seventy Thousand Only ) 
is approved with payment terms as :- 

i. 40 % advance at the time of acceptance of Work Order. 
ii. 30 % after ground survey and collection of samples thereof. 
iii. 20 % after submission of comprehensive report. 
iv. 10 % after approval of report by Hon’ble NGT. 

3.. 
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7. The interim report about pre-monsoon sampling and associated finding shall be 
submitted before 15th June, 2026 so that it can be submitted to Hon’ble NGT for its 
hearing scheduled on 30/06/2026.  

8. You shall complete the above-stated work as per proposal submitted by you within 
period of 90 days in compliance with various order issued by Hon’ble NGT in OA no. 
222 of 2023 M/s. Mangal Vishnu Bodke Vs. Matrix Life Science. 

This is issued with the approval of competent authority of the Board. 

 

 

(Sujit Dholam) 
Regional Officer (BMW) 

Copy Submitted for information to:- 
1) Hon’ble Chairman, MPC Board, Mumbai. 
2) Hon’ble Member Secretary, MPC Board, Mumbai. 
3) District Collector, Chh. Sambhajinagar. 

 
Copy submitted to:- 

1) Additional Director, CPCB Pune. – with request to depute officials for the task of 
evaluation / adequacy report of industries in MIDC Paithan and  preparation of 
comprehensive report in respect of Ground water contamination, Soil contamination and 
remedial measures thereof as per directives issued by Hon’ble NGT. 

2) District Superintendent of Agriculture Office / District Soil Conservation Officer, Chh. 
Sambhajinagar - with request to depute officials for the task of evaluation / adequacy 
report of industries in MIDC Paithan and  preparation of comprehensive report in respect 
of Ground water contamination, Crop loss, Soil contamination and remedial measures 
thereof as per directives issued by Hon’ble NGT. 

3) Principal Scientific Officer, MPC Board, Mumbai – With request to instruct SO, Navi 
Mumbai and SO, Pune and allow use of Lab facility. 
 

Copy to :- 
1) Regional Officer / Sub Regional Officer, Chh. Sambhajinagar. - with instructions to 

coordinate the task and extend necessary support to the teams assigned. 
2) Scientific Officer, Chh. Sambhajinagar.- with instruction to allow for use of Lab facility 

for analysis and extend necessary support.  
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Outlook

Re: पैठण औद्योगिक वसाहतीचा सद्यस्थितीदर्शक प्रदू षण व निवारण विषयक सर्वसमावेशक अंतरिम अहवाल
तात्काळ सादर करणेबाबत....

From Dr. D. V. Pinjari <dv.pinjari@ictmumbai.edu.in>
Date Thu 25-06-2026 13:36
To SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>
Cc Member Secretary MPCB Mumbai <ms@mpcb.gov.in>; RO (BMW) <robmw@mpcb.gov.in>; RO

Chhatrapati Sambhaji Nagar <rochhatrapatisambhajinagar@mpcb.gov.in>

1 attachment (22 MB)
Interim Report_MIDC Paithan Area_Dt. 26.6.2026 2.pdf;

Dear Shri Nandvate,
Please refer to the attachment for interim report of MIDC Paithan.

Thanks and regards 
Dr. Pinjari 

From: Dr. D. V. Pinjari <dv.pinjari@ictmumbai.edu.in>
Sent: Tuesday, 23 June 2026 14:13:05
To: SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>
Cc: Member Secretary MPCB Mumbai <ms@mpcb.gov.in>; RO (BMW) <robmw@mpcb.gov.in>; RO
Chhatrapati Sambhaji Nagar <rochhatrapatisambhajinagar@mpcb.gov.in>; Jyoti Vedante
<psms@mpcb.gov.in>; Dr. Vishwajeet Thakur <pso@mpcb.gov.in>; D.D.Lokhande
<deepali.lokhande@mpcb.gov.in>; gsda <ddau.gsda@gmail.com>; Agriculture officer Aurangabad
<dsaoabad@gmail.com>
Subject: Re: पैठण औद्योगिक वसाहतीचा सद्यस्थितीदर्शक प्रदू षण व निवारण विषयक सर्वसमावेशक अंतरिम अहवाल
तात्काळ सादर करणेबाबत....
 
Dear Shri Nandvate,
We are in receipt of your email. We would like to inform you that we are very soon submitting
the interim report in-spite of non-cooperation of MPCB laboratory. We expect the
cooperation in the next phase of study.

Thanks and regards 
Dr. Pinjari 

Get Outlook for iOS

From: SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>
Sent: Tuesday, 23 June 2026 11:54:23
To: Dr. D. V. Pinjari <dv.pinjari@ictmumbai.edu.in>
Cc: Member Secretary MPCB Mumbai <ms@mpcb.gov.in>; RO (BMW) <robmw@mpcb.gov.in>; RO
Chhatrapati Sambhaji Nagar <rochhatrapatisambhajinagar@mpcb.gov.in>; Jyoti Vedante
<psms@mpcb.gov.in>; Dr. Vishwajeet Thakur <pso@mpcb.gov.in>; D.D.Lokhande
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<deepali.lokhande@mpcb.gov.in>; gsda <ddau.gsda@gmail.com>; Agriculture officer Aurangabad
<dsaoabad@gmail.com>
Subject: Re: पैठण औद्योगिक वसाहतीचा सद्यस्थितीदर्शक प्रदू षण व निवारण विषयक सर्वसमावेशक अंतरिम अहवाल
तात्काळ सादर करणेबाबत....
 
REMINDER / TIME BOUND
Sir, 
The matter Mangal Vishnu Bodkhe Vs Matrix Life Science OA 222/2023 is scheduled for hearing in
Hon'ble NGT on June 30th 2026. Please submit Interim report as assured by you during  meeting held
under Chairmanship of Hon'ble MS, MPCB

Thanks & Regards,

Achyut S. Nandvate,
Sub-Regional Officer,
Maharashtra Pollution Control Board, 
Chhatrapati Sambhajinagar.
J "SAVE PAPER"-THINK BEFORE YOU PRINT!

POWER BEHIND ENVIRONMENT...M.P.C.B.

 

From: SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>
Sent: 21 June 2026 22:15
To: Dr. D. V. Pinjari <dv.pinjari@ictmumbai.edu.in>
Cc: RO (BMW) <robmw@mpcb.gov.in>; RO Chhatrapati Sambhaji Nagar
<rochhatrapatisambhajinagar@mpcb.gov.in>; Jyoti Vedante <psms@mpcb.gov.in>; Dr. Vishwajeet Thakur
<pso@mpcb.gov.in>; D.D.Lokhande <deepali.lokhande@mpcb.gov.in>; gsda <ddau.gsda@gmail.com>;
Agriculture officer Aurangabad <dsaoabad@gmail.com>
Subject: पैठण औद्योगिक वसाहतीचा सद्यस्थितीदर्शक प्रदू षण व निवारण विषयक सर्वसमावेशक अंतरिम अहवाल
तात्काळ सादर करणेबाबत....
 
महोदय,

मा. राष्ट्री य हरित लवाद यांनी श्रीमती मंगल विष्णू बोडके  विरुद्ध मॅट्रिक्स लाइफ सायन्स या २२२  / २०२३ या

याचिके मध्ये पैठण औद्योगिक वसाहती सभोवतालच्या परिसरातील भूगर्भातील पाण्याचे प्रदू षणाबाबत सर्वेक्षण

करणे, पैठण औद्योगिक वसाहतीतील उद्योगांचे त्यांच्या प्रदू षण नियंत्रण यंत्रणांचे ऑडिट करणे, पैठण औद्योगिक

वसाहती सभोवतालच्या शेतकऱ्यांच्या नुकसान भरपाईचा अहवाल तयार करणे इत्यादी बाबतचा सर्वसमावेशक

अहवाल तयार करण्याबाबत आयसीटी मुंबई यांना आदेशित के ले आहे.  

सदर बाबत मा सदस्य सचिव यांच्या अध्यक्षतेखाली झालेल्या बैठकीत आपल्या संस्थेकडू न सादर के लेल्या

प्रस्तावाचे तांत्रिक परीक्षण ६ मे २०२६ रोजी  करून मा राष्ट्री य हरित लवाद यांनी आदेशित के ल्याप्रमाणे पैठण

औद्योगिक वसाहतीचा सद्यस्थितीदर्शक प्रदू षण व निवारण विषयक सर्वसमावेशक अहवाल तयार करण्याचे काम

आपणास कार्यालयीन आदेश दिनांक ७ मे २०२६ रोजी पारित के ले आहेत. 
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 सदर बैठकीत आपण सदर अहवालाचा अंतरिम अहवाल दिनांक १५ जून २०२६ पर्यंत मंडळास सादर करण्याचे

आश्वासित के ले होते जेणेकरून त्याबाबतची माहिती शपथपत्राद्वारे  माननीय राष्ट्री य हरित लवादास दिनांक २ जुलै

२०२६ रोजीच्या सुनावणी दरम्यान सादर करता येईल. परंतु आपल्याकडू न पैठण औद्योगिक वसाहतीतील प्रदू षण
विषयक अंतरिम अहवाल अद्याप प्राप्त झालेला नाही. आपल्याकडू न अंतरिम अहवाल प्राप्त झाल्यानंतर  माननीय

सदस्य सचिव यांच्या मान्यतेने शपथ पत्र माननीय राष्ट्री य हरित लवादात सादर करणे गरजेचे आहे. म्हणून

आपणास विनंती करण्यात येते की पैठण औद्योगिक वसाहतीतील प्रदू षण विषयक अंतरिम अहवाल तात्काळ

सादर करण्यात यावा.

Thanks & Regards,

Achyut S. Nandvate,
Sub-Regional Officer,
Maharashtra Pollution Control Board, 
Chhatrapati Sambhajinagar.
J "SAVE PAPER"-THINK BEFORE YOU PRINT!

POWER BEHIND ENVIRONMENT...M.P.C.B.

 

From: SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>
Sent: Friday, May 22, 2026 15:21
To: gsda <ddau.gsda@gmail.com>; RO (BMW) <robmw@mpcb.gov.in>; RO Chhatrapati Sambhaji
Nagar <rochhatrapatisambhajinagar@mpcb.gov.in>; Dr. D. V. Pinjari <dv.pinjari@ictmumbai.edu.in>;
Jyoti Vedante <psms@mpcb.gov.in>; Agriculture officer Aurangabad <dsaoabad@gmail.com>;
Shantilal Nagare <ssopunelab@mpcb.gov.in>; Shantilal Nagare <shantilal.nagare@mpcb.gov.in>; Dr.
Padmanabh Khadkikar <icclab@mpcb.gov.in>; Dr. Padmanabh Khadkikar
<padmanabh.khadkikar@mpcb.gov.in>
Subject: माननीय राष्ट्री य हरित लवाद यांनी श्री. मंगल विष्णू बोडके  विरुद्ध मॅट्रिक्स लाइफ सायन्स या 222 / 2023
याचिके बाबत दिनांक 19 मे 2026 आढावा बैठकीचे इतिवृत्त

महोदय,
    माननीय राष्ट्री य हरित लवाद यांनी श्री. मंगल विष्णू बोडके  विरुद्ध मॅट्रिक्स लाइफ सायन्स या 222 / 2023
याचिके बाबत दिनांक 19 मे 2026 रोजी झालेल्या आढावा बैठकीचे इतिवृत्त आपल्या माहितीस्तव सादर करण्यात
येत आहे. सदर इतिवृत्तामधे काही सुधारणा असल्यास सुचविण्यात याव्या अन्यथा स्वाक्षरी करून उलट टपाली
पाठविण्यात यावे हि विनंती.
आपल्या माहितीस्तव सादर.  

Thanks & Regards,

Achyut S. Nandvate,
Sub-Regional Officer,
Maharashtra Pollution Control Board, 
Chhatrapati Sambhajinagar.
J "SAVE PAPER"-THINK BEFORE YOU PRINT!

POWER BEHIND ENVIRONMENT...M.P.C.B.
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This email is sent from the Institute of Chemical Technology (ICT), Mumbai
(http://www.ictmumbai.edu.in/); a Deemed University under Section 3 of UGC Act 1956 with Elite
Status and Centre of Excellence of Govt. of Maharashtra, India. __________Are you an alumnus of
UDCT/UICT/ICT? Join the long list of alumni and connect with your classmates and friends. BE PART
OF ICT's 8-DECADES OF EXCELLENCE. Visit http://udctalumni.org.in/ and register yourself.
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Tal: - 0240-2993004 

MAHASHTRA POLLUTION CONTROL BOARD 
Regional Office, Paryavaran Bhavan, A-4/1, MIDC 
Area, Chikalthana, Behind Daynik Lokpatra, Near 

Seth Nandlal Dhoot Hospital, Jalna Road, 
Chh.Sambhajinagar-431 210. 

 
Email ID- rochhatrapatisambhajinagar@mpcb.gov.in 

 
 
 
 
 
 

Website:- www.mpcb.gov.in 
MPCB/CHH.S./ CD / 2606290001/ 2026                                    Date: -  29/06/2026 
To, 

M/s: B.B. Chemicals, 

Plot No.- B-53 MIDC Paithan,  

Tal- Paithan, Dist- Chhatrapati Sambhajinagar. 

 

Sub: - Closure Directions u/s 33A of the Water (Prevention & Control of Pollution) Act,1974  
           and/or u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981.  
 

Ref:-   1. Consent granted by the Board vide no. Format1.0/AS(T)/ UAN No. 0000126491/  
                CR/2202001685 dtd. – 25.02.2022 which is valid upto 30.11.2026. 
           2. Conditional Restart issued by the Board on dtd. – 18.06.2024. 
           3. Interim Report received from ICT Dtd. 25.06.2026. 
           4. Visit of Board officials to your unit on 25.06.2026. 
           5. Approval for Closure Direction received from HQ through legal module No. MPCB- 

    LEGAL_ ACTIONS-080524026 on dtd. 29.06.2026.  
                                                      ………...... 
 

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate 
u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of the Air 
(Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of the Hazardous 
and Other Wastes (Management and Trans-boundary Movement) Rules, 2016, on 
25.02.2022, which is valid upto 30.11.2026 subject to certain terms and conditions. 
 

AND WHEREAS, it was also obligatory on your part to provide adequate and efficient 
pollution control devices and take adequate measures to control air & water pollution, so as to 
achieve the consented standards.    
 
 

AND WHEREAS, the Maharashtra Pollution Control Board has issued Conditional Restart 
Direction vide letter dated 18.06.2024 to you and directed to comply with the same, and visit 
was carried out by the Board official for verification of Conditional Restart Direction and 
Consent Conditions and the following non-compliances were observed during visit:-  

 
1. You are discharging black color waste water outside factory premises through flexible 

pipe line and the same water found lodged in nalla adjacent to factory during the visit 

of ICT representatives. 

2. You have provided inadequate Effluent Treatment Plant with underground 

neutralization tank which is not allowed as per CEPI guidelines. 

3. You have not installed full fledge Effluent Treatment Plant for treatment of strong and 

weak COD / TDS stream. 

4. You are disposing high COD stream / untreated waste water in soak pit through flexible 

pipe line.  

5. You have not connected Scrubbing Media / Effluent in ETP collection tank. 

6. You have not upgraded Air Pollution Control System for pulveriser and blending 

section as lot of dust observed accumulated within work environment. 

7. You are using wood as fuel in boiler without obtaining permission from the Board.  

8. You have not provided scrubbing system to acid storage tank. 

9. You have not provided dyke wall for storage of various chemicals. 

10. You are discharging untreated waste water from various pin points sources outside in 

storm water drain and at back side of the factory.  
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11. You have not provided dedicated storage for Hazardous Waste generated and same 

found stored in unscientific manner in work place.  

12. You have not produced details of Hazardous Waste disposal to Common Hazardous 

Waste Treatment and Disposal Facility.  
 

NOW THEREFORE, as per above report of SRO and report received from ICT Matunga 
it has being observed that you are discharging black colored waste water bearing BOD values 
of 10,000 mg/L and COD of 34,000 mg/L indicating highly polluted discharge let directly into 
open drain leading outside factory premises through flexible pipes.  

AND WHEREAS, inspite of earlier Proposed Directions. Interim Directions followed by 
Direction of Closure & Conditional Restart you are continuing the non- compliances and 
causing serious pollution thereof and even after giving reasonable opportunity, you have failed 
to comply with the above Directions and consent conditions and also failed to provide 
adequate pollution control devices. 

 NOW THEREFORE, in view of serious continued non- compliances you are hereby 
directed to stop your manufacturing activity forthwith within 72 hours, till corrective and 
remedial measures are taken to restore the environmental pollution, failing which, the 
appropriate competent authorities are directed to disconnect electricity & water supply to your 
unit, which may please be noted, failing which, the Board will have no option than to initiate 
appropriate legal action under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981. You shall undertake safe 
closure steps so as to ensure that no-serious damage including environmental hazard is 
caused in the surrounding areas.  

This is issued with the approval of competent authorities of the Board.  

 
 
 
 

                      (Manish Holkar) 
                                Regional Officer- 

                                                                                            Chhatrapati Sambhajinagar. 
 
Copy submitted for information to:  The Member Secretary, MPCB, Mumbai  
 
Copy f.w.cs.to:-  

1. Principal Scientific Officer /Law Officer (P & L Division), MPCB, Sion Mumbai. 

2. The Executive Engineer- / Addl. Engineer, Maharashtra State Electricity Distribution 

Co. Ltd., Paithan MIDC area, Office - Opp. Garware Stadium MIDC Chikaltana - He is 

directed to disconnect electricity supply to the aforesaid unit forthwith & inform this 

office accordingly.  

3. The Executive Engineer-Water Supply Paithan MIDC-  He is directed to disconnect 

the water supply to the aforesaid unit forthwith & inform this office accordingly. 

 
Copy to: The Sub Regional Officer, MPCB- Chhatrapati Sambhajinagar- He is directed to 

serve personally the Directions to the industry as well as competent authorities and ensure 

compliance of Directions by reporting it to HQ under intimation to this Office. 
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